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0 R D E 

S.N.Mallick,VC 

We have heard the ld.counsel for the pet.tioner. 

1 	 as well as the respondents in respect of this Mic.Applicátion 

for restoration of the connected Original AppliCatiOfl being 

no.111 of 1996 dismissing on 3,9,97 for default.j It is submitt 

by the ld.counsel for the petitioner that de to his sethous 

illness, he could not appear on the impugned dae fixed for 

hearing. After hearing the id.counsel and goingthrough the 

annexures, we allow this application. The order! of dismissal 

dated 3.9.97 is vacated and the Original Applictiofl is restOr 

to its original file and number. 

Let the matter e listed for hearing on 10.9.98. 

Miscellaneous Application thus stands disposed of. No order 

• 	 as tQS. 

(S.Dsgupt) 	 (S.N.Mallick) 

Merrer(A) 	 Vice-Chairman 

sb. 


